DISTRICT MAGISTRATE OFFICE, GHAZIABAD

Ref. NOw.. iz 4%, ....../NGT-220/0A-280/2024 Dated .[@/o F/R0Y

To,
The Registrar,
The National Green Tribunal,
Principal Bench,
New Delhi
E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Joint inspection report in compliance to direction issued by Hon’ble
National Green Tribunal, New Delhi order dated 24.05.2024 in OA No-
280/2024 Ajay Arya Vs State of Uttar Pradesh.

Respected Sir,
With reference to the above-mentioned subject in compliance of Hon’ble

National Green Tribunal, order dated 24.05.2024 Ajay Arya Vs State of Uttar
Pradesh in OA No-280/2024, joint inspection report along with letter issued to
Ghaziabad Development Authority, Ghaziabad by U.P. Pollution Control Board,
Ghaziabad on 09.07.2024 (attached) is hereby submitted for kind perusal and
necessary action please.

Enclosure: As above.
Yours Sincerely

(Gambhﬁi”Siﬁgh)
Additional District Magistrate (City)
Ghaziabad.

Copy to:
Regional Officer, U.P. Pollution Control Board, Ghaziabad for information

and necessary action.

Additional District Magistrate (City)
Ghaziabad.
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. Joint inspection in compliance to direction issued on 24.05.2024 by

Hon’ble National Green Tribunal, New Delhi in OA No-280/2024 Ajay
Arya Vs State of Uttar Pradesh.

1- Subject:
Grievances is that a fabrication unit namely Anant Flex and Balaji Fabrication (marking steel
and iron related items) is carrying out commercial activities in the residential area, causing

noise pollution and littering, therefore, violating noise pollution rules.

2- Background :-

Hon’ble National Green Tribunal has passed order on dated 24.05.2024 in the matter of Ajay
Arya Vs State of Uttar Pradesh in OA No-280/2024. The main part of order are reproduced

here : -

’”

........... 3. In our view, the complaint made in this application can be looked into, at the first
instance, by District Administration. Hence, we dispose of this application by directing that a Joint
Committee comprising District Magistrate, Ghaziabad and Uttar Pradesh Pollution Control Board
(hereinafter referred to as ‘UPPCB’) shall look into the grievance, visit the site, collect relevant
information and if finds any violation of environmental laws and norms, take appropriate preventive,
remedial and punitive action against violator in accordance with law, within two months from the date
of communication of this order.

4. District Magistrate shall be the nodal agency for coordination and compliance.

6. With the above directions, the application is disposed of....”

In Compliance to aforesaid directions a joint team of official from U.P. Pollution Control Board,

Ghaziabad and District Administration, Ghaziabad carried out joint inspection of the units in

question and interacted with official of units on 04.07.2024. Unit wise status is given here:

3- Inspection of M/s Anant Advertising, SE-003, Jaipuria Sunrise
Plaza, Indirapuram, Ghaziabad: -

I.  The unitis a shop, which is situated at SE-003, Jaipuria Sunrise Plaza, Indirapuram,

Ghaziabad in basement in the back side of J and K block of Jaipuria Sunrise Greens,

Indirapuram, Ghaziabad Society. The photograph taken during visit is given below:




ll.  During visit Shri Shivam, Supervisor as representative of shop was present and
reported the working of shop is to be operational since-2017.

1. During visit it was observed that the shop is engaged in the activity of flex printing
of flex Board, Hoardings, Sign Board and Poster etc.

IV.  During visit it was found the shop is involved in flex printing and frame work and
which is non water/Air polluting in nature.

4. Inspection of M/s Balaji Fabrication, SD-96, Jaipuria Sunrise Plaza,
Indirapuram, Ghaziabad: -

I.  The unit is a shop, which is situated at SD-96, Jaipuria Sunrise Plaza, Indirapuram,
Ghaziabad in basement in the back side of J and K block of Jaipuria Sunrise Greens,

Indirapuram, Ghaziabad Society. The photograph taken during visit is given below:
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t Shri Jaiveer as representative of shop- was present and reported the
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working of shop is to be operational since-2018 on rent.

lil.  During visit it was found that the shop is involved steel fabrication by using grinding,
cutting and welding. During visit no effluent and emission discharge were found.

IV.  During visit joint team observed that process of cutting, grinding and welding may
cause problem in nearby area due to noise pollution.

V.  During visit it was reported by the representative of shop that the work is not done
regularly. The work is done only when the order is placed. During visit no fabrication

work was found being carried out.

4- Conclusion :

e During visit observation made by joint team it reveals that both the shops in
question located at Jaipuria Sunrise Plaza, Indirapuram, Ghaziabad in the back side
of J and K block of Jaupuria Sunrise Green Society, Indirapuram, Ghaziabad are
operational, which comes under the jurisdiction of Ghaziabad Development

Authority, Ghaziabad.



In view of above joint team is of the opinion that Ghaziabad Development
Authority, Ghaziabad may be directed whether these types of activities are

allowed at this place and take appropriate action if any violation of rules is found.

Above report is submitted here by for kind perusal and necessary action.

el -

(N.K. Pandey) (GambHit Singh)

A.E.E. Additional District Magistrate (City)
U.P. Pollution Control Board, Ghaziabad.
Ghaziabad.



10

S

— & HTATAI—090 UGN frior 9, M

o Regional Office, U.P. Pollution Control Board, Ghaziabad
Toaupest Website- www.uppcb.com, e-mail:roghaziabad@uppcb.in
Hed W& 2.5 0... / TTee—220 / 3Tu—280 / 2024 fReie .L.9/05 /QOZZ,
ot ¥,
afE,
miSTamETe faer midrevor,
TATETS |

fava. w0 wha eRa afiawor a8 Reeh grT sfogo Hear 280 /2024 arory st
T T 31 IR YW ¥ iRa ey RAiF 24.05.2024 D =y |

HeEed,
BUAT SR [ATIS FT W T8V IR bl B B | 70 TS wRG SR

8 feeell gRT Sliovo AT 280 /2024 IUSTT AT T Ve 3T IaR ydw § qRe
QYT e 24.05.2024 T Ty F ey Frlleror wyaa RY gRT e 04.07.2024
@1 R 4| P § w5 gl ey i gwgRE, MR
WS & W0 U4 B0 DM@ B NS TYRAT TRIES @IS, $EIGRA, RN @
e A Rea gl Awed aid TeaRergiiTT, Tog0—003 T A aremrslt S,
TH0REI0-96 ERT B9 Faid ST va et Sfide &1 arf R o ve1 2, R
fIog w0 afdrever & awer are N fobar T & ey verat MRETETE fw
IR & eria Rere 2
I S B GRETT IR SR 6 yee o W wRi gamt R e
ST RE BT b W A PR - ¥ srge TR @ sita R g smavas
ST TR T P HR, T 6 A0 Sferawor gy aike ey &1 arqurer gRiRad
B WS |
H P SRIGATIER |
\
EESREE))
&3 arferr
sfcfer: Rrenfmery wetes, MR B W gue e 2

\ AL/

"Ml

&= Praferd : AM$ovm0THO—2, VFeR—16, TYERT, MRTATIET—201012 BIT—0120—4160108
q&red « TC-12V, fayfa @ve, Ml TR, o@+s5 226010

Letter_2023_24_Sunil_RO SIR



